Regn. No. KERBIL/2012/45073
dated 5-9-2012 with RNI

Reg. No. KL/TV(N)/634/2021-2023

©

GHO8B TVBHNID
Government of Kerala

2021

GCHOB DAVOO
KERALA GAZETTE

@R W03 NIV (aIAVIELH S )G AN @)
PUBLISHED BY AUTHORITY

2021 ag(~il@d 6

@lejoimanaleo, 6th April 2021
0.]0&'50 10 QQJO(}I m(m(a
1196 olmo 23 14
Vol. X Thiruvananthapuram, 23rd Meenam 1196 No.
Tuesd 1943 O&a2l(®o 16
uesday 16th Chaithra 1943

PART Il
Commissionerate of Land Revenue



6th ApriL 2021]

COMMISSIONERATE OF LAND REVENUE

2736

@

No. C2-2856/2021. 1st March 2021.

Notice is hereby given to all whom it may concern
that Saxy Jackson Vaz w/o Jackson Vaz, Padikkaparambil
House, Kadukutty Village, Chalakkudy Taluk, Thrissur
District, Kerala has filed an application before this office
for a legel heirship certificate in respect of her husband
Jackson Vaz s/o Joseph Vaz, Padikkaparambil House,
Kadukutty Village, Chalakkudy Taluk, Thrissur District,
Kerala State, India who expired on 13-8-2016. Enquiry
conducted through the Village Officer, Kadukkutty has
revealed that the undermentioned are the legal heirs of
the deceased.

SCHEDULE

3. Name of the legal Relationship with  Age

No. heirs the deceased
1 Saxy Jackson Vaz Wife 1
2 Daren Joseph Vaz Son 15
3 Aaron Joseph Vaz " 13
4 Ruben Joseph Vaz " i

Therefore it is proposed to issued a legal heirship
certificate in favour of the above said members for
receiving the claim. Objection if any against the issuance
of the said certificate should be filed in person before
the undermentioned within 30 days from the date of
publication of this notice in the Kerala Government
Gazette. Those sent by post or filed after the stipulated
time will not be considered at any level.
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Chalakkudy.
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No. C2-2021/415/9/200. 27th January 2021.

Notice is hereby given to all whom it may concern
that Bindhu, P. w/o Satheesh Kumar, K., 9/358,
Keezhachira,Vadavannur, Vadavannur Village, Chittur
Taluk, Palakkad District, Kerala State has applied for a
legal heirship certificate to receive benifits from various
purpose due to her hushand Satheesh Kumar, K., s/o
Kuttappan, Keezhachira, Vadavannur who died on
8-3-2020. Enquiry conducted through the Village Officer,
Vadavannur reveals that the following persons are legal
heirs of the deceased.



